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3 - Appeci No B-6VE/08

T

was within time. HMe alsc found the refund to be eligible and he set
aside the order dated 29.10.2004 and allowed the Appeal and
directed the appellant to produce assessee’s copy of PLA, TR-G
Chailan and Invoices for endorsement. The appeliant produced

i
3

-6 Challan, Subsequently, the Crigingi

558

copy of PLA &

Authork Srder-in-Original No.6/Refund/2007  dated

cHng the refund, stating that the appellant failed

to subrnit important relevent documents in original as orderad by

Commissionar (Appeals) in this order dated 11.31.2005. in Para 2
of the said order dated 33.01.2007, the Originat Authority has

mentioned that original copies of PLA and TR-6 Challan were made
svallable but the appellant have failed to produce assessee’s COpy
It oricinad of the invoices. The appellant preferred an appeal hefore
Ld. Commissioner (Appeal) which is decided through Order-in-
Appeal No.194-CE/LKO/2007 dated 31,12.20U7, wherein the Ld.
Commissionar {Appeals) has held that since the original copies of
invaice were not produced by the appellant, the rejection of re arund
mv original Authority is in Order. Aggrieved by the said Girder-in-
sopeal gated 31.12.2007, tha appoliant s efor e this Tribunat Tho
iy ground of the appeal s that fne substantial provision has
heen complied by them, the admissibility of refund is established,
the reguired coples of TR-6 Chalian and PLA have been subimitted,
s requirernent of original coples of invaices is not a substantial

reguirement  for admissibility  of refund  and therefore, they

requested 1o allow the (‘n IC
\\
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